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hDplcmtntaHou of Liberali ed Pension 
Orders 

4652. SHRI. ANWAR AHMED: 
Will the MiDi~ter of FINANCE be 
~Ieased to state ; 

(a) whether Government have 
implemented the Libcralised Pension 
Orders in pursuance of the Supreme 
Court decision; 

(b) if 50, the ca egories of benefi· 
Clarles; 

(c) whether the famiJy pensioners 
have been covel ed uJlder lhete 01 <.leTs ; 

(d) if nOl, lh't reasons therdor ; 

e) ",herh r. Gov 'rnn.eot propo e 
to extend the above pen!>ion urders ((jI 

the family pensioners aloin vit'w of 
the Supreme Court d ci. ion in which 
all the c teaoric of p nsioJ ~r ' were 
included; and 

(f) if not. tb. reasons 1here for? 

THE MINISTER OF STATE IN 
THE , MINISTRY OF FINANCB (SHRI 
S M. KRISHNA) : (a) Yes, sir. 

(b) Pensioners in receipt of follo-
wing types of pension are the! ben fici-
aries:-(l) Retiring Pension (2) Super-
annuation Pension (3) Compensation 
Penson (4) Invalid Pension (5) Compas-
sionate Allowance and (6) Compulsory 
Retirement Pension. 

(c) to(f) Family pension is determined 
on an entirely different basis iind not 
on the basis of the Liberaliscd Pellsion 
Orders of 1979. Therefore, the judge-
mepl of the Suprcq1e Court has . no 
relevance to this class of pensioners. 
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Amount of Accumulated Dues to Public 
Financial Institutions From 25 Top 

Industrial Houses 

4654. SHRI VIRDHI CHANDER 
JAIN: 
SHRI SURAJ BHAN : 

WilJ the MInister of FINANCE be 
pJeased to state: 

1. 

2. 

Name of the 
Industrial House. 

31.12.1981 

1 2 

Tata 

BirJa 4.44 

3. Mafatlal 96.71 

4. J.K. Singhania 144.71 

S. Thapar 158.73 

6. A.C.C. 

7. I.C.I. St.03 

8. Sarabhai .. 10.29 

9. Bangur O.ll 

10. Kirloskar 281.44 

11. Reliance O.JI 

31.12.1982 

3 

30.66 

137.62 

1.75 

143.21 

254.58 

5.95 

84.67 

17.22 

17.11 

226.66 

(a) the total amount of accumulated 
dues to the public financial institution 
from each of 2S top industrial house 
as on 31 March, 1984; and 

(b) the comparative figures as on 
March, 31,1980,1981, 1982 and J983? 

THE DEPUTY MINISTER IN THB 
MINISTER OF FINANCE (SHRI 
JANARDHANA POOJARY): 
(a) and (b): The information 
readily avaiJable with the · Government 
relates to the amonnt of arrears due 
from each of the top twonty large 

.industrial houses to the all India fina .. 
ncial institutions viz. Industrial Deve 
lopment Bank: of India, Industrial 
Finance Corporation of India. Industri. 
al Credit and Investment Corporation 
of rndia, Industrial Reconstruction 
Corporation of India, Life Insurance 
Corporation of India, General Insurance 
Corporation of India and Unit Trusl 
of India as OD 31.12.1981, 31.12.1982, 
31.12.1983 and 31.1.1984 and the same 
is given in the attached statement. 

Amount of arrear a. o. 
(Rs. ill laths) 

31.12.1983 

.. 
7.08 

99.70 

9.51 

167.95 

372.43 

7.50 

14.30 

0.12 

38.26 

266.37 

J.Ot 

13.1.1984 

5 

7.04 

87.93 

4.19 

161.42 

196.01 

38.25 

25.1' 

, 




